'CENTRAL ADIMIN ISTRATIVE TRIBUNAL
-CALCUTTA BENGH

Noacpc 112 of 1996
(0.A.1198 of 1396)
D-ta of &:dér.; 19.12.1996

Present Hon'h g Mok s o .
: «KvChettarige, Vice~Chairman,

HO " 57 - e [ 3
n'ble .ru[mS.PbkherJeea AdministratiVB'Wbmber

BHABAN I CHAKRABORTY

"VS.

I,

PeK.Chatterjee
(EAS TERN RAILWAY)

Ld.counsal for the applic&‘-nt: M. Balai Chatter,}eep is
present. None is. present f‘or the alleged contemer.,
2. Hearing the ld,counsel for the applicants we fix thls matter
for orders on 21, 1 1997 instead of 19,3.1997, as had been fixed
. e8rlier, Reply be filed by the alleged contemner at least a
week before that data.
3. A pla:m OOpy of this order be handed to the ld.counsel for the

applicant for commun icating tha same to the alleged contemnsr.
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